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Co •. Ltd. ( Acqrr etc.) Bill. 

-·Th:it the Dill to provide {or 
the acqursi tion and transfer, 
co the pubJi c inLcccst., of the 
undertalcings of Me,srs Bengal 
:mmuni(y Comp.my J..imiccd, and 

for matters cona .. cted therewith 
or incidental thereto, bo tak:t:11 
into con jderationu 

Tlte mt1tfo11 was adopte~. 

MR. DEPUTY-SPEAKER Tile 
House wiU now take up clause-by-
clausc coasldcration of the Bilk 

Tiu: question is : 

••That Clau.ses 2 to~ staRd ,J ,rt 
<>f the BilJ." 

1/te m otion was adoJ,ltd. 

C ta11ie , 2 to 8 wue added 10 rite 811/. 

MR. DBPUl'Y-SPBAKER: Mr. 
Sudhrc Kumar Grri is not prcSent. 

The question is : 

"'Tt\at Clau,;es 9 to 32 nnd the 
S chedule stand part or the Bill." 

The motion wa$ adopted~ 

C laurts 9 to 32 and the Schedule 1vere 

odded to t Ire Bi 11. 

C1aasc f, the E1tactil1g Formula rite 

trt!arn"1t f"d rice T,r/e were tJddci to rlu 
Bill. 

SHRT VASANT SATHE : Sir, l 
move: 

.. That the Bill be i.,assed. ,., 

MR. DEPUTY-SPEAK.ER ; The 
ques tioa is : 

"-Th::il the Bill be passed.'" 

Tl,~ motion was adopted~ 

---

• 
17..58 bu. 

lNDUSTRlAL RECON'STR.uc .. 
CTLON BANK OF JNOJA-BILL 

'The Minister or Finance (SHRI 
l>RANAB MUKHERJEE) : Sir, l be& 
.to move;• 

''Thal 'the Bill to provide for the 
establishment of the Industrial 
~Reconstruction Bank .Qf "India, 
.and for the tra11Sfer to., and ve~ 
'ting ,in,. t.b.c said Reconstruction 
Bank, of tlle uader..taking .of the 
Corporation koown _as tbe rJndui-
ltriaJ Reoc,nsuuctioo ·Corporation 
,of India Limited, with a -vi~w to 
cnabJing (he aaid Recoostroction 
flank te function as t.ke principal 
credit ancl reconstruction agency 
for in<!11stl'ia1 revival and to coor-
-din.ate similar work or the othc:-r 
institutions engaged there-in and to 
assist and promote indu~rial 
d evelopment. and to ccaabllitatc 
industriaf ce>acera ~ and for 
m.attccs connected therewith -or 
ineidential thereto. be itakcn into 
considcrailoo.,,. 

1 think l c a o dnish th~ introdw:-
t"Ory par.t. 

MR. DEPUTY SPEAKER : I 
am going co request the hon. Members 
because this bcmg such .a 0011-.contro-
~eraiaJ BilL 

lB hn. 

SHRl PRANAB MUKHERJEE 
I wiH be too glad . 

Sir., us the hon. Members arc 
2ware, the Industrial Recoostruction 
Cl>rporntion of India was incorporated 
'1.S a company under the Companie•· 
Act in April 1971. The Corporation 

""""·---- -
*Moved with the recommendation 

of the President. 
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ltt'8S set ttp with the Spcci'fic oojec:tiv~ · 
&f r.ehabilH.atina a.Jld assisti.ng in tbc-
Feconstruction of tile sick ancl cJoseJ 
induatrial \Jn;19 io the coanuy. Even 
when the Corporation was estllblisb~d,. 
it wa!I envisaged 1fta1 ihe qn~tioa of 
converting i1 in(e a statutory corpora .. 
tion wonldi be ionsidered a fler som<J 
t':itperieoce was, gained of it! acruaJ 
opera I ion, }n tlie 13 ~irrs .of f>P~ ra-
tion of JRCf. '•he CorporatiC1fl ~a!f 

facing various problems •n d a.Jing with 
the revi•al of tl,e siclt imlustrial 1.1ni1s ... 
Being a cf>mpany 'IIM4e-r tAe Companic-s 
Act, the JRCl flas not had ,ne ilexibi-
ti t:9 and' r:,owcrs that appear t() be 
necessary to eJfectively dea·I with \he· 
various p,-oblems cf ,ebabilitati-oA of 
1ick iadklSil'ia.f anit~. }t' hM b.zen the 
experience that in mauus relating toi 
financiaJ reconstruct.ion,. change of 
m.snagement, ch:. whicl\ are very often 
the essenciat i.egredh.nt& of a J'evivaJ 
juo!irnrnme. the lllCI has lack~d effec ... 
tive power and ha,, tne,cfore,.. no, bee~ 
able to fully achrCYe \he objectives with' 
which it was sel up. As a Cfflllpany,. 
the IRCI has faced severa l hun.1.les and 
handicaps inhibiting its functioning and 
the objcctrves for which the JRCI hu 
been t.ct up have not been adequately 
&erved. In order to overcome the 
dilTictrlties faced by the IRC I · in its 
pres,nt set up, it is proposed to recon-
stitute IRCl by 1.:onverring ir into a 
1ta tutory body inves1ed with adequate 
powers for tackling the problems of 
sjckness and to make it an eff, ctive 

'instrument f or achieving the manifest 
social ob'jecthes associated with the 

rehabilitation of the sick industrial 

\mits. 

Jn order to strengthen the financial 

base o f the proposed Rc~onsrruc1io n 
Bar,k , the au(horised capital is being 
. fixed at Rs. 200 crores and the ini tiaJ 
paid up capitaJ will bl" Rs. SO crores. 
ln order to further !trengthen the 
financial position of the propo~ed 
·tatutory body. certain exemptions' 
from payment of taxes Jikc income tax. 
interest tax. etc .. are being extended to 
if The Reconstruction Bank wjfJ 

· irnifar borrowing powers as the 

lndustrial Development Bank of India., 
It is hoped that tbe Reconstruction 
lbnk so financiall1 strf'ngthenea and 
vesicd "''ilh adequate statutor, powers 
hall be.in a position to discbnrge i tg, 
Junctions eff~ctively ns the principal 
reconiSructiQn aaency in tbe country. 

The objecrs of briaging chis legiida-
rron before rhis House are exp la inc-ct 
; o greater ne1aiJ in lbe Starement of 
Objecf8 and Rc:as(l)ns app('nded to the 
Bill. The magni todc and further growth 
of indastriaJ sickness in tne country i!I 
a mallcr e>f concern to a ti and parti-
cularly. to entrepreneur, banks. financial 
insticutioos, h.:bour, Governments io 
the Centre and the Sra•es aod the 
aociety at targe. The count,:y can ilJ-
afford loss l.. I production or employ-
menr. It wi•I be accepted that efforts 
by the Government towards rehabilico-
r.-on of po&entia1J.-y vi~bJe sick units are 
s eeps i n 1be Jig.ht dinction. I woulc. 
therefore,. e~pcc1 tbal thu .House would 
tend its ~upport to this progres~ive 
piece of legislation. With che~e words,. 
J commend the BiU for the cons-idera-
1ion of lhe House. 

MR .. DEPlJTY SPEAKER: Motion! 
moved : 

•·Thar the BilJ to provide for the 
establishment of the Industrial 
Reconstruction Bunk o f "India, 
and for 1he transfer to, and 
vesting in, the said R~cons truc. 
tion Bank. of the undertaking of 
the Corporal ion of India Limited, 
with  a view t o enabling the 1iaid 
Rcconstrhcfion Bank to function 
a s the principa I credit and 
rec o ! tr 1ction agency for indus-
trial r . viva! and to coord inate 
similar work of the other institu-
tions engaged therein and to 
aosist ar1d promote industriar 
development. and to rehabilitate 
industrial concerns, and for 
mauers connected therewith or 
incidental thereto, be taken into 
consideration:• 
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PROF. RUP CHAND PAL 
(HeoghJy) : Although this bas come 
at the fag end of the day. this is a very 
important move on the part of the 
Government and this subject we have 
beco trying to raise so often regarding 
the functioning of the I.RCI and on 
maoy occasions we have ourselves 
suggested that a comprehensive Bill 
bringing out cbanges and providing 

some authority for the IRCI is urgently 
called .... 

MR. DEPUTY-SPEAKER: You 
can continue tomorrow. 

18.05 hrs. 

ARREST AND LODGEMENT OF 
M EMBER 

MR. DEPUTY-SPEAKER : I have 
to inform the House that the follow~ 
ing wireless messages dated 4' August, 
1984. addressed to the Spcalccr, Loi..: 
Sabha. have been received today : 

(i) 

Wireles~ Me11age from the District 
Magistrate Kota, Rajasthao 

"This is for your kind information 
that during Rail Roko Agitation laun-
chec.J by BJP, Kota. Shri Krishna Kumar 
Goyal, M.P .• was arrested for com-
mitting the offences under sections 

lOOB/120/126 of Indian Railway Act 
:s nd uoder Sections 147/ J 48/ J 49/332/ 
188/353 IPC by the Station H ouse 
Officer, Police Station, GRP. Kota on 
4.8.1984 at JI.35 hours at Railway 
Junction Kora ... 

' 

Gupta Printing Works Delhi-6 

(ii) 

Wireless Maasage from the Superinten .. 
deot .Jail, Rota 

•'Sbri Krishna Kumar Goyal. M.P., 
wns admitted in jail under Sc~tions 
147/332/188/149/333/353 IPC and 
sections lOOB/1201126 of the Indian 
Railway A;t." 

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, under 
the Rules of Procedures the arrest of 
a member bas to be informed within 
24 hours. He was arrested on 4th 
August and Speaker's office has re-
ceived the message only today, We 
would like to lrnow from you whether 
you will write to the administration 
about rhis delay, I would request you 

to take appropriate action in this 
mat1er because it concerns the privilege 
of ao hon. Member of Parliament. 

MR. DEPUTY-SPEAKER : Yester .. 
day was Sunday but even then we will 
look into it. 

18.06 hrs. 

BUSINESS ADVISORY COMMITTEE 

Sixty-fifth Report 

The Deputy Minister ia the Depart-
ment of Sports, in the Ministry of 
Works and Housing and in the Depart-
ment of Parli.-meatnry Affairs 
(SARI MALLIKARJUN) : Sir, I beg 
to present the Sixth-fifth Report of the 
Bussiaess Advisory Committee. 

18.07 hrs. 

Th~ Lok Sablta tlten lld}ourned ti/I Elev~n 
of the Clock on Tutsda1, August 1, 

J 98-1/Srawina 16, 1906 ( Saka) 


